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INTRODUCTION 
I, the Chairperson of the Committee on Government Assurances (2022-2023), having 

been authorized by the Committee to submit the Report on their behalf, present this Eighty-

Eighth Report (17th Lok Sabha) of the Committee on Government Assurances. 

2. The Committee on Government Assurances (2022-2023) at their sitting held on 22 

February, 2023 inter-alia considered Memorandum Nos. 22 to 36 containing requests received 

from various Ministries/Departments for dropping of 16 pending Assurances and decided to 

pursue 07 Assurances. 

3. At their sitting held on 25 July, 2023 the Committee on Government Assurances (2022-

2023) considered and adopted this Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of the Report. 

NEW DELHI; 

25 July I 2023 

03 Sravana, 1945 (Saka) 

(_iii) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMilTEE ON GOVERNMENT ASSURANCES 



REPORT 

While replying to Questions in the House or during discussions on Bills, 

Resolutions, Motions, etc., Ministers sometimes give Assurances, undertakings or 

promises either to consider a matter, take action or furnish information to the House at 

some later date. An Assurance is required to be implemented by the Ministry concerned 

within a period of three months. In case, the Ministry finds it difficult to implement the 

Assurance on one ground or the other, it is required to request the Committee on 

Government Assurances to drop the Assurance and such requests are considered by the 

Committee on merits and decisions taken to drop an Assurance or otherwise. 

2. The Committee on Government Assurances (2022-2023) considered Fifteen 

Memoranda (Appendix-I) containing requests received from various 

Ministries/Departments for dropping of 16 pending Assurances at their sitting held on 

22 February, 2023. 

3. After having considered the requests of the Ministries/Departments, the 

Committee are not convinced with the reasons furnished for dropping of the following 

07 Assurances:-

SI. I SQ/USQ No. & Date I Ministry I Subject 
No. 

I- I 

1. I USQ No 3386 i Agriculture and Farmers Use of Antibiotics on Food 
dated 16.03.2021 Welfare Crops 

(Department of Agriculture (Appendix-II) 
I 

1 

and Farmers Welfare) 

2. I USQ No 4229 Antimicrobial Resistance in Agriculture and Farmers 
dated 29.03.2022 Welfare Crops I (Department of A(ariculture (Appendix-III) 

and Farmers Wei are) 
-t -- -

l 
I 

3. I USQ No 441 Civil Aviation Development of Darbhanga I 
I 

1

dated03.02.2022 

I Railways 

Airport 
(Appendix-IV) ' I 

4. Augmentation o~ USQ No 95 
I dated 02.02.2022 I 

I (Appendix-V) 

i. 



~SQ/USQ No. & Date 
No. 

j Ministry I Subject 

r-- I USQ No 4147 1 Home Affairs I Immigration Facility at 5. 
I dated 29.03.2022 Ports 

I (Appendix-VI) 

-~ 6. USQ No 314 Road Transport and Proposal for New NH From I dated 03.02.2022 Highways Kera la 
(Appendix-VII) 

7. I USQ No 3073 Road Transport and Declaration of National 
I dated 04.08.2022 

1 
Highways Highways 

(Appendix-VIII) 
I 

4. The details of the Assurances arising out of the replies and the reason(s) 

advanced by the Ministries/Departments for dropping of the above mentioned 07 

Assurances are given in Appendices -II to VIII. 

5. The Minutes of the sitting of the Committee dated 22 February, 2023, 

whereunder the requests for dropping of the Assurances were considered, are given in 

Appendix- IX. 

6. The Committee desire that the Government should take note of the Observations 

of the Committee as contained in Annexure-II of Appendix-IX and take appropriate 

action for implementation of the Assurances expeditiously. 

NEW DELHI; 

25 July, 2023 

03 Sravana, 1945 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 

~. 

f 
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Appendix- I 
COMMITTEE ON GOVERNMENT ASSURANCES (2022-2023) 

Statement showing summary of requests received from various Ministries/Departments 
regarding dropping of Assurances and considered by the Committee on 22 February, 
2023 

SI. Memo Question/ Ministry Department Brief Subject 
No. No. Discussion 

References 
1 22 USQ No 1955 Jal Shakti Department of Inter-Linking of 

dated 09.12.2021 Water Rivers 
Resources, River 
Development 
and Ganga 

rr Rejuvenation -
USQ No 1422 Nm Aayog Panagaria Task 
dated 10.02.2021 Force on Poverty 

I Elimination 
3 24 USQ No 3386 Agriculture and Department of Use of Antibiotics 1 dated 16.03.2021 Farmers Welfare Agriculture and on Food Crops 

Farmers Welfare 
4 25 USQ No 4229 Agriculture and Department of Antimicrobial 

dated 29.03.2022 Farmers Welfare Agriculture and Resistance in 
Farmers Welfare Crops 

5 26 USQ No 441 Civil Aviation Development of 
dated 03.02.2022 Darbhanga Airport 

6 27 USQ No 1193 Finance Department of Privatisation of 
dated 19.09.2020 Investment and BPCL 

Public Asset 
Management 

7 28 USQ No 221 Finance Department of BPCL Dividend 
dated 19.07.2021 Investment and 

I Public Asset 
I 

Management 
8 129 SQ No 367 Jal Shakti Department of Ground Water 

dated 19.03.2020 Water Depletion 
(Supplementary by Resources, River 
Shri Feroze Varun Development 
Gandhi, M.P.) and Ganga 

Rejuvenation 

3 



SI. Memo Question/ Ministry Department Brief Subject 
No. No. Discussion 

References 
9 30 (i) SQ No 234 AYUSH (i) Ayush Export 

dated 10.03.2021 Promotion Council 

(ii) USQ No 2846 (ii) Ayush Export 
dated 12.03.2021 Promotion Council 

10 31 USQ No 95 Railways Augmentation of 
dated 02.02.2022 GRP 

11 32 USQ No 4147 Home Affairs Immigration 
dated 29.03.2022 Facility at Ports 

12 33 USQ No 3955 Atomic Energy EIA Report on 
dated 17.12.2014 Mithivirdi Nuclear 

Power Plant 
13 34 USQ No 314 Road Transport Proposal for New 

dated 03.02.2022 and Highways NH From Kerala 
14 35 SQ No 247 Road Transport Improvement of 

dated 05.08.2021 and Highways NHs in 
(Supplementary by Maharashtra 
Dr. Nishikant 
Dubey, M.P.) 

15 36 USQ No 3073 Road Transport Declaration of 
dated 04.08.2022 and Highways National Highways 

4 



LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM N0.___2fr 

Subject: Request for dropping of Assurance given in reply to Unstarred Question 
No. 3386 dated 16.03.2021 regarding "Use of Antibiotics on Food 
Crops". 

**** 

On 16 March, 2021, Shri Janardan Singh Sigriwal, M.P., addressed an Unstarred 
Question No. 3386 regarding "Use of Antibiotics on Food Crops" to the Minister of Agriculture 
and Farmers Welfare. The text of the Question alongwith the reply of the Minister is given in 
the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and required 
to be implemented by the Ministry of Agriculture and Farmers Welfare (Department of 
Agriculture and Farmers Welfare) within three months from the date of reply but the 
Assurance is yet to be implemented. 

3. In this regard, the Ministry of Agriculture and Farmers Welfare (Department of 
Agriculture, Cooperation and Farmers Welfare) vide 0.M. File. No. 13001/04/2021PP-I 
(e 95057) dated 29°' October, 2021 had requested to drop the Assurance on the following 
grounds:-

"Issue related to the misuse of antibiotics on food crops resulting in Anti Microbial 
Resistance in crops, has been taken up with Directorate of Plant, Protection, 
Quarantine & Storage (DPPQ&S). It is relevant to mention that Registration Committee 
(CIB&RC) under the aegis of DPPQ&S has constituted a sub-committee to examine the 
issue." 

4. The above request of the Ministry was considered by the Committee at their sitting 
held on 11 January, 2022 and the Committee decided not to drop the above mentioned 
Assurance. The Committee accordingly presented their Sixty-Fourth Report (17th Lok Sabha) 
to the House on 21 July, 2022 in which the Committee desired that the Ministry should co-
ordinate with CIB&RC and DPPQ&S and apprise the Committee of the final outcome of the 
matter. 

5. However, the Ministry of Agriculture and Farmers Welfare (Department of Agriculture, 
and Farmers Welfare) vide O.M. F. No. 13001/04/2021-PP-I (e 95057) dated 18th November, 
2022 has stated as under:-

'Issue related to the misuse of antibiotics on food crops resulting in Anti Microbial 
Resistance in crops, is duly considered by Registration Committee (RC) in its 44oth 
meeting held on 03.08.2022 and decided that ICAR should undertake research on 
sound alternatives of these antibiotics for timely addressing the farmers cause . 

.s 



Further, Central Insecticides Board (CIB) has been consulted under section 36(1) of 
the Insecticides Act, 1968 which in its 53rd meeting held on 5.9.22 decided as under: 

"The board felt it expedient that the !CAR shall bring the complete details of the data 
available and generated by them before arriving at an appropriate view.' 

In view of the above, the fulfillment of the above mentioned Assurance is likely to take 
considerable time as !CAR would take at least 2-3 years to generate data on safety, 
efficacy, Residue and to undertake research on sound alternatives of these antibiotics 
which will be further discussed in RC as well as Department of Agriculture and Farmers 
Welfare (DA&FW) and final decision will be taken accordingly. 

6. In view of the above, the Ministry, with the approval of the Minister of Agriculture and 
Farmers Welfare, has requested the Committee to drop the Assurance. 

The Committee may re-consider. 

NEW DELHI : ? I 
DATED: ~~/07 2°2.3 
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GOVERNMENT OF INDIA 
MINISTRY OF AGRICULTURE AND FARMERS WELFARE 

DEPARTMENT OF AGRICULTURE COOPERATION AND FARMERS WELFARE 

LOK SABHA 
UNSTARRED QUESTION NO· 3386 

TO BE ANSWERED ON 161h MARCH, 2021 

USE OF ANTIBIOTICS ON FOOD CROPS 

3386. SHRI JANARDAN SINGH SIGRIWAL: 

Will the Minister of Agriculture and Farmers Welfare ~ lJci" ~ Cf>t"'4 IOI ~ 
be pleased to state: 

(a) whether the Government is aware of the fac~s that indiscriminate use of 
antibiotics on food crops in several parts of the country is leading to the development 
and spread of Anti Microbial Resistance (AMR) among the crops; 

(b) if so, the details thereof; 

(c) whether the Government has received complaints from various States in this 
regard and if so, the details thereof; 

(d) whether the Government is taking any steps to check the rampant use of 
antibiotics on food crops and promote alternative healthy practices by the farmers; 
and 

{e) If so. the details thereof and if not, the reasons therefor? 

ANSWER 

MINISTER OF AGRICULTURE & FARMERS WELFARE 

? ~ ~ <pFQIOI ~ (SHRI NARENDRA SINGH TOMAR) 

(a) to (c): State Governmem of Himachal Pradesh Rajasthan, Gujarat, Uttarakhand, 
Uttar Pradesh, Jharkhand, Odisha, Madhya Pradesh. Chhattisgarh, Maharashtra, 
Andhra Pradesh, Telangana, Karnataka, Kerala, Tamilnadu, Goa and Nagaland have 
reported that no cases related to indiscriminate use of antibiotics on food crops leading 
to development, spread of antimicrobial resistance (AMR) among the crops have been 
noticed/reported in their States. 

However, the Central Government had received a correspondence from the 
Governrrent of Chhattisgarh, regarding clarification on the strength at which the 
combination product of antibiotic Streptomycin Sulphate + Tetracycline Hydrochloride 
(antibiotic) is registered. The Registration Committee constituted under the Insecticide 
Act, 1968 had provided the clarification to the State Government of Chhattisgarh that 
the formulation product is registered as Streptomycin sulphate 90% + Tetracycline 
Hydrochloride 10%. Further. Registration Committee suo-moto constituted a sub-
committee to examine if the use of antibiotics in agriculture pose risk of development of 
resistance in human beings. The sub-committee has submitted its report which is under 
consideration of the Registration committee. - - ·- - -

r . 



(d} & (e): Ministry of Agriculture & Farmers Welfare is implementing 'Sub~Mission on 
Plant Protection and Plant Quarantine' Scheme. under which Integrated Pest 
Management approach is being promoted to educate/orient farmers. pesticide dealers 
and extension officials about judicious use of chemical pesticides & antibiotics and to 
recommend their use as per the directions prescribed on label and leaflets. Integrated 
Pest Management seeks to promote cultural, mechanical, biological methods of pest 
control and conservation of natural enemies, augmentation/release of bio-control agents 
in farmer fields for holistic management of pest & diseases. During last 3 years, 2018-
19 to 2020-21 (upto December 2020), 1526 farmers field school and 241 HRD 
programs have been organized in the different states of India; wherein 62630 farmers, 
pesticides dealers and state officials have been trained on latest IPM technologies. 

****** 



.. 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVER,~MENT ASSURANCES BRANCH 

MEMORANDUM No. 2 5 

Subject: Request for dropping of Assurance given in reply to Unstarred 
Question No. 4229 dated 29.03.2022 regarding "Antimicrobial 
Resistance in Crops". 

On 29 March, 2022, Smt. Sarmlstha Sethi, M.P., addressed an Unstarred 
Question No. 4229 regarding "Antimicrobial Resistance In Crops" to the 
Minister of Agriculture and Farmers Welfare. The text of the Question 
alongwith the reply of the Minister is given in the Annexure. 
2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Agriculture and 
Farmers Welfare (Department of Agriculture and Farmers Welfare) within 
three months from the date of reply but the Assurance is yet to be 
implemented. 
3. In this regard, the Ministry of Agriculture and Farmers Welfare 
(Department of Agriculture and Farmers Welfare) v1de O.M. F. No. 
13001/06/2022-PP-I (e109818) dated 18 November, 2022 has stated as 
under:-

'Issue related to the Anti Microbial Resistance in crops, is duly 
considered by Registration Committee (RC) in its 44ot11 meeting held on 
03.08.2022 and decided that ICAR should undertake research on sound 
alternatives of antibiotics for timely addressing the farmers cause. 

Further, Central Insecticides Board (CIB) has been consulted under 
section 36(1) of the Insecticides Act, 1968. CIB in its 53rd meeting held 
on 5.9.22 decided as under: 

"The board felt it expedient that the ICAR shall bring the complete 
details of the data available and generated by them before arriving at an 
appropriate view." 

In view of the above, the fulfillment of the above mentioned Assurance 
is likely to take considerable time as ICAR would generate data on 
safety, efficacy, Residue and to undertake research on sound 
alternatives of these antibiotics which may take at least 2-3 years. The 
outcome of the studies will be further discussed in RC as well as 
Department of Agriculture and Farmers Welfare (DA&FW) and final 
decision will be taken accordingly. ' 

4. In view of the above, the Ministry, with the approval of the Minister of 
Agriculture and farmers Welfare, has requested the Committee to drop the 
Assurance. 

The Committee may consider. 

Dated:- 2cjo2/ 2.o2.3 
New Delhi 9 



GOVERNMENT OF INDIA 
MlNlSTRY OF AGRICULTURE & FARMERS WELFARE 

DEPARTMENT OF AGRICULTURE & FARMERS WELFARE 

LOK SABHA 
UNST ARRED QUESTION NO. 4229 

TO BE ANSWERED ON 29 TH MARCH 2022 

ANTIMICROBIAL RESISTANCE IN CROPS 

4229. SHRTMA TT SARMISTTTA SETHI 

Will the Minister of AGRICULTURE AND FARMERS WELFARE ~ ~ f.f.trr;;-~ ~ 
be pleased to state: 

a) whether it is a fact that the indiscriminate use of antibiotics in food crops in several parts of the 
country 1s leading to the development and spread of Anti Microbial Resistance (AMR) among crops; 

(b) if so, the details thereof; 

(c) whether the Government is taking any steps to check the rampant use of antibiotics in food crops 
and promote alternative healthy practices by farmers; and 

(d) if so, the details thereof and if not, the reasons therefore? 

ANSWER 

MlNISTER OF AGRICULTURE AND FARMERS WELFARE 

~~~OfWlIT<Jflf:fi (SHRTNARENDRA SINGH TOMAR) 

(a) to (d}: No report has been received from any part of the country regarding indiscriminate use of 
antibiotics in food crops leading to the development and spread of Anti Microbial Resistance (AMR) 
among crops. However, the matter of use of antibiotics was considered by Registration Committee suo 
moto and a Sub-Committee was constituted \.lnder the Chairmanship of Dr. S.C. Dubey, Assistant 
Director General (Plant Protection & Biological Science), TCAR to examine the matter on production, 
sale and use of Streptomycin +Tetracycline. The Sub-Committee has submitted its repon before the 
Registration Committee. The Registration Committee considered the repon in its 430th meeting held on 
23.07.2021 and approved the recommendation of Sub-Committee to phase out the use of Streptomycin 
+ tetracycline as per the availabiliry of alternatives. Large-scale validations at field level have also been 
suggested for available alternatives In view of this, DARE'lCAR has sent a communication to the crop 
specific ICAR-lnstitutes to conduct appropriate research to find out safer and better alternatives. 

The Government of India has published the Gazette notification; S.O. 5295 (E) dated 
17 .12.2021 (Annexure-1) for prohibition of Streptomycin .... Tetracycline in agriculture. 
Comments/sugGestions on the draft notification have been received and the same have been considered 
~Reg-;slration Committee in ifS437m· meetTng- l1'eld on 16.03.2022-wherein it decidectto- seek. 
further suggestiorv comments from ICMR. - -- .._ 

-------

/0 



Annex\c'fe-1 
[TO BE PUBLISHED IN THE GAZETTE OF INDIA, EXTRAORDINARY, PART-II, 
SECTTON-3, SUB-SECTION (ii) ] 

GOVERNMENT OF INDIA 
MINISTRY OF AGRICULTURE AND FARMERS WELFARE 

(Department of Agriculture and Farmers Welfare) 

NOTIFICA TlON 

New Delhi, the I t h December, 2021. 

S.O. 5295 (E)- Whereas, the Registration Committee constituted under section 5 of the 
Insecticides Act, 1968 (46 of 1968) (hereinafter referred to as 'the said Act') had constituted a Sub-
Committee to explore the possibility of phasing out of antibiotic or antibacterial substances for use in 
agriculture if alternatives are avai lab le, as continued use of these substances in agriculture may pose 
risk of development of resistance to these antibiotics in human beings and animals; 

And whereas, the Central Government, in exercise of the powers conferred by sub-section 2 of 
Section 27 of the said Act, after considering the recommendations of the said Sub-Committee and after 
consultation with the Registration Committee set up under the said Act, proposes to make the 

. fo llowing draft Order, which is hereby published for information of all persons likely to be affected 
thereby and notice is accordingly hereby given that the said draft Order shall be taken into 
consideration after the expiry of a period of forty five days from the date on which the copies of the 
Gazette of India containing this Order are make available to the public; 

And whereas, any person desirous of making any objection or suggestion in respect of the said 
draft Order may submit the same for consideration of the Central Government, within the period so 
specified, to the Joint Secretary (Plant Protection), Ministry of Agric\.llture and Fam1ers Welfare, 
Department of Agriculture and Farmers Welfare, .K.rishi Bhawan, New Delhi-110 001; 

Now, therefore, in exercise of the powers conferred by sub-section (2) of section 27 of the said, 
the Central Government hereby propose to makes the following Order, namely:-

DRAFT ORDER 

1. Short title and commencement.- (i) This Order may be called the Prohibition of Streptomycin + 
Tetracycline in agriculture Order, 2021 . 

(ii) It shall come into force on the date of its final publication in tbe Official Gazette. 

2. No person shall import, manufacture or formulate Streptomycin + Tetracycline for use in 
agriculture in India with effect from the 151 February, 2022. 

3. No new certificate of registration to manufacture, import or formulate of Streptomycin + 
Tetracycline for use in Agriculture shall be issued with effect from the I si Febmary, 2022. 

4. The use of Streptomycin + Tetracycline shall be completely banned in agriculture with effect 
from 01.01.2024. 

5. Every State Government shall take all such steps under the provisions of the said Act and rules 
framed there under, as it considers necessary, for the execution of this order in the state. 

I ) 

[F. No. 13035112/2020-PP-l] 

(Dr. Pramod Kumar Meherda) 
Joint Secretary (Plant Protection) 



LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 8 R.17/o/~n' 

MEMORANDUM No. 2.(; 

Subject: Request for dropping of Assurance given in reply to Unstarred Question 
No. 441 dated 03.02.2022, regarding "Development of Darbhanga 
Airport." 

On 03 February, 2022, Shri Gopal Jee Thakur, M.P., addressed an Unstarred 

Question No. 441 to the Minister of Civil Aviation. The text of the Question alongwith 

the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 

required to be Implemented by the Ministry of Civil Aviation within three months from 
the date of the reply but the Assurance is yet to be implemented. 

3. The Ministry of Civil Aviation v1de O.M. No. H-11012/12/2022-Ml-MOCA 

dated 26 May, 2022 have requested to drop the Assurance on the following 

grounds:-

"A factual position in the matter may be seen as under: 
i. A Civil Writ Jurisdiction Case No. 10134 of 2021 had been filed in the 

High Court of Judicature at Patna wherein the petitioner requested to 
set aside the decision taken by both houses Blhar State Legislative 
Assembly as well as 8/har Legislative Council to name Darbhanga Air 
Port in the name of Vidyapatf and thereafter give the name of 
Maharajadhiraj Kameshwar Singh Air port, Darbhanga. 

1/. Patna High Court vide order dated 20. 07.2021 disposed of 
aforementioned petition directing the petitioner to approach the 
authority concerned 

iii. This Ministry vide speaking Order dated 01.10.2021 informed the 
petitioner that the name of the said Airport as on date is Darbhanga 
Airport and being a sensitive matter, the naming of an Airport requires 
extensive consultation wherein the public sentiments have to be kept in 
mind, hence it is not possible to give fixed time/Ines for naming the 
Airport" 

4. In view of the above, the Ministry, with the approval of Minister of State for 

Civil Aviation, has requested to drop the above Assurance. 

The Committee may consider. 

DA1ED :- 2702/ 2.J;,23 

NEW DELHI; 

/2 



GOVERNMENT OF INDIA 
MINISTRY OF CIVIL AVIATION 

LOK SABHA 
UNSTARRED QUES:PciON NO. : 441 

(To be answered on the 3r February 2022) 

DEVELOPMENT OF DARBHANGA AIRPORT 

441. SHRI GOPAL JEE THAKUR 

be pleased to state:-

(a) the details of the works including land acquisition to be undertaken for the 
proper development of the airport in Darbhanga under the UDAN scheme; 
and 
(b) whether the Government proposes to name Darbhanga e.irpor.t es Ka vi 
Kokil Vidyapati airport for wb.icb. resolution has been passed by Bihar 
Legislature and if so, the time hy which it is likely to be renamed? 

ANSWER 

Mint~ter of State in the Ministry af CML AVIATION 
.. -~i(~~z~f'~: (GEN. (DR) V. K. SINGH (RETD)) ~--· . . ....... J~t - ~ ~ .. 

(a): Airports Authority cf India (A.AI) has developed the interim Terminal 
Building on a land pocket of 2.3 acres leased from Ministry of Defence along 
with strengthening of Runway, Apron, Shoulder etc. Civil flight operations 
started from Darbhanga on 08.11.2020. For proper development of 
Da.rbhanga Airport, AAI has r equested 78 acres of land from Government of 
Bihar, wnich includes 54 acres of land for Terminal Building, Car Parking, 
Offices etc. and 24 acres of la.nd for operational requirement. 

***** 

)3 



Subject: 

LOK SABHA SECRETARIAT 
COMMIITEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 3 I 
Request for dropping of Assurance given in reply to Unstarred Question 
No. 95 dated 02.02.2022 regarding "Augmentation of GRP". 

On 02 February, 2022, Shri B.Y. Raghavendra and Various other M.Ps., 
addressed an Unstarred Question No. 95 regarding Augmentation of GRP to the 
Minister of Railways. The text of the Question along with the reply of the Minister is 
as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be Implemented by the Minister of Railways within three months from the 
date of the reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Railways vide O.M. No. 2022/Sec(Spl)/120/1 
dated 23.03.2022 have stated as under:-

"A policy decision has been taken by Ministry of Railways that due to the 
austerity measures in view of the pandemic COVID-19, creation of fresh posts 
will not be feasible in near future." 

4. In view of the above, the Ministry, with the approval of the Minister of State 
for Ministry of Railways, have requested the Committee to drop the above Assurance. 

The Committee may consider. 

DATED :- ,2o/oi.jzoZ3 
NEW DELHI 

J J.j 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 95 

TO BE ANSWERED ON oz.02.2022 

AUGMENTATION OF GRP 

95. SHRI B.Y. RAGHAVENDRA: 
SHRI PRA THAP SIMHA: 
SHRI SHA.BRA. DR. JAi SlDDESHWAR SHIVACHARYA MAHASWAMIJI: 
DR. UME:SH G. JADHAV: 

WiH the Mlnfster of RAILWAYS be pleased to staf:e: 

a) wne~her ~he Government has faken any steps {;o augment the Government 
Railway Police (GRP) strength In the country; 

b) ff so, the detaUs thereof; State/UT-wise; 

c) wnet&ier there rs any such [>roposal received: from tna Government of Kamataka; 

d) Ef so, the present status of the action being taken and If net, the time by w~ett it 
will be considered/sanctioned? 

ANSWER 

Mlli\USTER OF RAU.WAYS, COMMfJNICATDONS AND 
ELECTRONICS & INIFORMATION TECHNOLOGY 

(SHRI ASHWINI VAISHNAW) 

(a) & (b): Government Railway Police {GRP) Is a wing of State Police whlcn functions 
under the control of respective States. The guidelines for creation of posts in GRP 
provide that State Government may submit their pro posals to the General Managers 
of the Zonal Railways concerned after getting them approved by their respective 
finances. The General Managers wiU get these proposals examined in consultation 
with their associated finance for acceptance and, if conslctered feasible, forward it to 
the Raliway Board for approval of the Ministry of Railways. 

As suc h, any assessment of requirement of man power and l1nltfatlon of proe>osaf for 
augmentation of GR? falEs in tne ciamain of concerned States and considel!'ed by the 
Ministry of Raliways as per extant provisions. 

{c } & (d): Two proposals of 725 and 82 GRP posts of Karnataka have been referred 1 

I t back for c tariflcatiott. Whereas other two proposals of 49 and 63 posts are yet to be 

\ approved due to austerity measuresp enfo:::~ owing to onset of Covid·19 pandemic. 

I 
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LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 3 2.. 

Subject: Request for dropping of Assurance given in reply to 
Unstarred Question No. 4147 dated 29.03.2022 regarding "Immigration 
Facility at Ports". 

On 29 March, 2022, Shri N.K. Premachandran, M.P., addressed an 
Unstarred Question No. 4147 regarding "Immigration Facility at Ports" to the 
Minister of Home Affairs. The text of the Question alongwith the reply of the 
Minister is given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Home Affairs 
within three months from the date of reply but the Assurance is yet to be 
implemented. 

3. In this regard, the Ministry of Home Affairs vide O.M. No. 
25022/12/2019-Imm dated 09 May, 2022 had requested to drop the 
Assurance on the following grounds:-

"A factual position in the matter has already been provided to Hon'ble 
MP stating therein that once the required infrastructure is provided by 
the concerned State Government, further action will be taken up by the 
Ministry in the matter for declaring Kallam as an authorized Immigration 
Check Post. Therefore, there is no Assurance/promise has been 
given/made by this Ministry. However, it seems that taking the answer 
given to point (e) of the question i.e. "Response is awaited from the 
State of Kerala" into consideration, the reply has been treated as An 
Assurance. 

It is further informed in this regard that earlier also Hon'ble MP has 
raised the matter by way of DO letters addressed to Hon'ble Home 
Minister Appropriate replies have already been given to Hon'ble MP vide 
this Ministry DO letters 15.09.2021, 17.01.2022 and 04.04.2022." 

4. The above request for dropping of the Assurance was considered by the 
Committee at their sitting held on 23 August, 2022 and the Committee 
decided not to drop the above mentioned Assurance. The Committee 
accordingly presented their Seventy-Seventh Report (17th Lok Sabha) to the 
House on 22 December, 2022 in which the Committee desired that the 
requisite Implementation Report may be furnished to the Ministry of 
Parliamentary Affairs for being laid on the Table of the House. 

5. However, the Ministry of Home Affairs vide O.M. No. 25022/12/2019-
Imm dated 19 December, 2022 has stated as under:-

lb 



"The State Government of Kerala has been requested by this Ministry tc, _ 
provide necessary physical infrastructure and manpower for providing 
immigration facilities at Kallam Port. However, the response from them 
is still awaited despite several reminders. Once the required 
infrastructure and manpower are provided by the State Government of 
Kerala, this Ministry will declare Kellam seaport as an authorized . 
Immigration Check Post. The whole process of declaration as an 
authorized ICP may take time." 

6. In view of the above, the Ministry, with the approval of the Minister for 
Home Affairs, has again requested the Committee to drop the Assurance. 

The Committee may re-consider. 

Dated:- zojoz../ bZ-3 

New Delhi 

Ir 



GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

LOK SABHA 
UNSTARRED QUESTION NO. 4147 

TO BE ANSWERED ON THE zgTH MARCH, 20221 CHAITRA 8, 1944 (SAKA) 

IMMIGRATION FACILITY AT PORTS 

4147. SHRl N.K. PREMACHANDRAN: 

WiCI the Minister of HOME AFFAlRS be pleased tc state: 

(a) whether tne Government proposes to promote immigration facmty at 
the ports to ensure the use of ports for contractual operation and utilizing 
thelr existing facmties; 

(b) if so, the actlon taken for providing immigration facilicy En the Kollam 
Port afoctg with t:ne details regarding the basic amenities and 
grtfrasti-uctur-e required for functioning of immigration office in Kollam Port; 

(c) whether the Union Government has Essued proper instruction to the 
State Government of Kera~a for making arrangement for development of 
fnfrastructuire and electronic facility for opening immigration facmty in 
KoUam Port; 

(d) If so, the details thereof and the action taken by the Union Government 
and the communication sent to the State Government in this regard; and 

(e) whether the State Government of Kerala has complied with the 
direction of the Union Government and if so, the details thereof? 

ANSWER 

MtNlSTER OF STATE IN THE MlNlSTRY OF HOME AFFAiRS 
(SHRf NITYANAN:C> RAC) 

(a): Yes, Government of India considers immigration facilities at those 

ports whfch fuffiH the requirement of becoming lmmigratlon Check Post as 

per the norms. 
\8' 
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L..S.US.Q.NO . 4147 FOR 29.03.2022 

(b) to (ci): So far as declaration of Kollam Port as authorized lmmigrra.t.ian.. 

Check Post (ICP) es concerned, Central Government vcde letter dated 

04.07 .2019 and suibsequenit reminders dated 06.09.2019, 23.110.2020, 

16.02.2021, OS.04.2021, 13.08.2021, 08.12.2021 and 15.02.2022 kas 

requested'. Stete Govt. of Kerz.[a to provide required physical infrastructure 

artd man(lower f:o cany out immf gration functeans. On ea the required 

physice( infrzstruc ture a:nci manpawer are zrra:nged by the State Govt. of 

Kerara, further action wm be taken in thrs regard. Tentative requirement of 

the manpower and pftysrc2 £ infrastructure Fs at Anrtexu.re-C. 

******** 
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a) Manpower to be provided 
i) 2 Inspector as overall In-charge. 
ii) 8 Sis for counter duties. 

ANNEXURE·I 
L.S.US.Q.N0.4147 FOR 29.03.2022 

iii) 4 constables to assist counter officers in making queue, filling D/E Cards etc 
Total staff= 14 

b) Space/Infrastructure 

i) The number of counters would be 4 in arrival and 4 in departure. Number of 
counters would increase proportionately depending on operating of higher 
capacity cruise/ship. 

ii) Server and Computer Staff Room of size 12' x 1 O'. 
iii) Refusal/Detention Room with attached toilet of size 15'x12'. 
iv) lncharge Immigration Office of size 15'x12'. 
v) For Immigration Office for backroom operation of size 20'x15'. 
vi) Multi·Purpose Room for training/rest/meeting etc. of size 15'x15'. 
vii) Record Room of size 1 O'x1 O'. 
vii~ UPS Room of size 5'x8'. 
ix) Adequate Space for queuing up of passengers in front of Immigration Counters. 
x) Toilet facility for passengers in Immigration area in arrival. 
xi) Furniture and other fittings for the above offices to be provided by the Airport 

Operator maintaining ambience. 
xii) Uninterrupted power supply to the server room, from server room to counters and 

In-charge immigration office. 
xiii) Intercom facility in ln·charge office back room office, server room etc. 

c) Requirement of Residential Accommodation. 

It is mentioned that most of the Immigration staff posted at Seaports have to reside at 
their own arrangements in the Cityffown area as no Government accommodation is 
available to BOI. Further, they are required to commute to/from Seaport travelling for more 
than an hour (one side). Since, they reside in different localities, organizing a common 
transport for pick and drop facility also become difficult and time consuming. Moreover, 
they have to perform night duties also, which makes their commuting more difficult. 
Hence, it would be mandatory for the Seaport Authorities to provide residential 
accommodation at a central/common location to BOI (equal to 50% of the staff sanctioned 
in 801) either by constructing the same or taking accommodation on lease. 



LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No . .34-

Subject: Request for dropping of Assurance given In reply to Unstarred 
Question No. 314 dated 03 February, 2022 regarding "Proposal for 
New NH from Kerala." 

On 03 February, 2022, Adv. Adoor Prakash and Shri Anto Antony M.Ps., 

addressed an Unstarred Question No. 314 to the Minister of Road Transport and 

Highways. The text of the Question alongwith the reply of the Minister is as given 

in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee 

and required to be implemented by the Ministry of Road Transport and Highways 

within three months from the date of the reply but the Assurance is yet to be 

implemented. 
3. In this regard, the Ministry of Road Transport and Highways ~ O.M. No. 

H-11016/02/2022/KL/Zone-3 dated 31st May, 2022 have stated as under:-

"Policy for declaration of new National Highways is still In consultation 
process within Government for its finalization. As such the matter does not 
fall under the purview of M/O RTH as of now and the Assurance cannot be 
fulfilled. " 

4. In view of the above, the Ministry, with the approval of Minister of State in 

the Road Transport and Highways have requested to drop the above Assurance. 

The Committee may consider. 

DATED :- .zfo.e./zoz...l 
NEW DELHI: 

2/ 



GOVERNMENT OF INDIA 
MfNfSTRY OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
UNSTARReD QUESTION NO. 314 

ANSWERED ON 3Ro FEBRUARYs 2022 

?ROPOSAl FOR NEW NH FROM KERALA 

314. .ACV. AOOOR PRAKASH: 
SH EU A N TO ANTONY: 

Wm tke M:Enfs t e r o f RO.AO TRANS?ORT A~O HfG HWAVS 
~qT{q~01 stR{ll:111111t ~ 

~e p[ea:sed tG st~te: 

(a) whef.:hGr tne Unro11 Gove rnme nt has re:cGt\"<::·d c: ~~-opo-s~r from tn~ 

St.c:te of Kerc.:Ca for constructron of rtew ffa:tfor.e.[ Ki£;hwc:r (N:H) ~ara.HGl 

(.o. the M a in Centre:[ (MC} roo.d in: the Sta t e ; 

(bj if sa.5 fhe- <iefatis ~C"td the pt"'Gs&clt s t a tus tlN.<G-of; 

(c} wh~tL.sr thc. Qcvet·1:u."~eri.{: t--,as c..ny sfa\:r~f:ics t'Gigs:rc]ng t o 'i.:d [en.gfo oC 
H'.Ks: eon dL·uc t -3Q,. tt:\. \:n<? S ..:a te u::td's r Sh~t'~-::n-_~.1 2. t=~t'tl~c:>jo.n~q ~nci 

(O:? ff SO'~ ~he:: do:.t~t[s \:he.r-eof? 

A~SWER 

THl: M ENESTER OF ROAD TRANSPORT AND H i QHWA'\fS 

(SHR~ NITfN JACRAM GAOKAEU) 

(a.} & (b} Y e s r Go v e rnment o f K e r a£a h as requested {;o construc t 4 £a:ne 

r.ew· .{c:.Uo:rc:..l Hig t:\.'\·a:r (fXH:} connecf:in.s Thtru~a.n.~!lthe..[lurz:m -
KQti:s..r.:;..;kc·ra - f;{ot{:aF~:m - A.ng c:..rna H p e.r&r e l to e~c~trng rl!:a frt C'e r-itra r 

(tr~C} rc~c. t .ci..<t·ever~ :t fs t~ rr.eCTtfcet tha.t t:·,a t=o Hc:)• for ~ecf~C'G:'ttor-. of 
~~w [{f{ fs tn. c:cnsuitatfcn p.r~csss w fthfn Urlf~n e av (;rrtm.&ett f or it~ 
fit1. e:Hz~ tr o.:t. T'ht= ~rop.o::ds a:=t cfGcl~rc.tfo.n cf n ca-w E{c::: f ori c:f Heghw·a )•s 
(f{Hs:) v .... m be µrocess.ed~ c:rn:ce: ne w gurdeEk~~s./crif:t'!rfa a r G fi r-.zH:z:e<i. / 

\c } & (C.l icta:..( .as E{os. of f'raj ects covc:.rln:g: ~ fGri.gth o f 676 K m o..r~ f rl 

p:r-o:gre~s c.rnd.ec· S.ha ra tmafia ~ac-Eyojrta fn t h e ~ta.te 6lt E-ter-dca o u t of vd 11(ch 

t:: :?i:, 78 t{ r., r·c ::::C:s lit~s Elir:;ett c e:r:st:rcrct e d ~c.brrrcs \.:Et <a La st. S y a:e:rs. 

****** 
2-2-
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Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES 

MEMORANDUM No. 3G 

Request for dropping of Assurance given in reply to Unstarred 
Question No. 3073 dated 04 August, 2022 regarding "Declaration of 
National Highways." 

On 04 August, 2022, Shrl Hanuman Beniwal and Shri Arjun Lal Meena 

M.Ps., addressed an Unstarred Question No. 3073 to the Minister of Road 

Transport and Highways. The text of the Question alongwlth the reply of the 

Minister is as given in the Annexure. 
2. The reply to the Question was treated as an Assurance by the Committee 

and required to be implemented by the Ministry of Road Transport and Highways 

within three months from the date of the reply but the Assurance is yet to be 

implemented. 

3. In this regard, the Ministry of Road Transport and Highways vide O.M. No. 

H-11016/34/2022/RAJ/North-II dated 1st November, 2022 have stated as under:-

''State roact including State Highways (SHs), are declared as new National 
Highways (NHs) from time to time on the basis of we/I-established 
principles. The criteria for State roads for declaration as new NHs may 
include some of the following. 
1: Roads running through length/breadth of the country. 
ii. Connecting adjacent countries, National Capitals with State 
Capitals/mutually the State Capitals, major ports, non-major ports, large 
industrial centers or tourist centers. 
iii. Roads having important strategic requirement in hilly and isolated area. 
iv. Arterial roads which enable sizeable reduction in travel distance and 
achieve substantial economic growth. 
v. Roads which help in opening up large tracts of backward area and hilly 

region. 
vi. Roads contributing towards achievement of National Highways grid of 
100km. 
vii. Synergy with PM Gati Shakti National Master Plan (NMP}. 

The Ministry keeps on receiving proposals from various State Governments/ 
!Union TerritOries (lfTs) etc. for dec/aratton/upgradation of State Roads, 
including SHs, As new NHs. The Ministry considers declaration of some 

2 3 
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State roads, including SHs, as NHs from time to time based on the 
requirement of connectivity, inter-se priority and availability of funds. " 

4. In view of the above and citing that Policy formulation/modification is a 

time taking process the Ministry, with the approval of Minister of State in the Road 

Transport and Highways have requested to drop the above Assurance. 

The Committee may consider. 

DATED:- 20/oz(z....,,z.J 
NEW DELHI: 



GOVERNMENT OF INDIA 
MINISTRY OF ROAD TRANSPORT AND HIGHWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 3073 

ANSWERED ON 04TH AUGUST, 2022 

DECLARATION OF NATIONAL HIGHWAYS 

t3073. SHRI HANUMAN BENIWAL: 
SHRI AR.JUN LAL MEENA: 

Wm the Minister of ROAO TRANSPORT A.ND HtGHWAYS 
~q~qtH JITT-•n1J1iwf~ 

be pEeased to stctte: 
(a) whether the Union Government proposes to Essue notification 
t:o declare fifty roads wfth cumulative length of 4772 Kms nn the State 
of Rajasth.an as National Highways (NHs) for which in principal 
approval had been accorded in the past; 
(b) cf so, the time by which it wouEci be cssued and if nots the 
re2sons therefor; 
(c) the tfme by which the above mentioned deveEopment work is 

Hkef y to be started thereon; 
(d) whether the Detailed Project Report (DPR) has been prepared 

and submitted to the Union Government for declaring Phalodi-Nagaur-
Khatu-Taranau-Narayanpura-Bhatipura-Dudu-Dausa section as NH 
and if so, the details thereof; and 
(~) the date on which said DPR was prepared and submitted to the 

Union Government? 
ANSWER 

THE r1~Cf.liSTER OF ROAO TRAINS?ORT & KiGHWA YS 

(SHRI NtTCN JAiRA.M GAOY'..AR[} 

(a) to (e) The Ministry notifies state roads as Natio!'llal H~ghways 
based on traffic, econom[c importance, viability & other socio 

r economic considerations from tcme to time taking into consaderatiort I 
I availabmty of budgetary resources., The policY. at the moment is under 

deliberatf on and wm be implemented on finalisation. 

***** 



Appendix-IX 

MINUTES 

COMMITIEE ON GOVERNMENT ASSURANCES 
(2022-2023) 

(SEVENTEENTH LOK SABHA) 
AFfH SITIING 
(22.02.2023) 

The Committee sat from 1100 hours to 1215 hours in Committee Room No. 'B', Parlia-
ment House Annexe, New Delhi. 

PRESENT 

Shri Rajendra Agrawal Chairperson 

MEMBERS 

2. Shri Ramesh Chander Kaushik 
3. Shri Khagen Murmu 
4. Prof. Sougata Ray 
5. Shri Chandra Sekhar Sahu 

SECRETARIAT 

1. 
2. 
3. 

xxxxx 
xxxxx 

Shri J.M. Baisakh 
Dr. (Smt.) Sagarika Dash 
Smt. Vineeta Sachdeva 

xx:xxx 
xxxx:x 

xxxx:x 
xxxxx 

Joint Secretary 
Director 
Under Secretary 

xxxxx 
xx:xxx 

At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee and apprised them that the sitting has been convened to (i) consider 
15 Memoranda containing requests received from various Ministries/Departments 
for dropping of 16 pending Assurances and (ii) take oral evidence of the 
representatives of the Ministry of Road Transport and Highways regarding 
pending Assurances. 

2. Thereafter, the Committee took up 15 Memoranda (Memorandum Nos. 22 
to 36) containing 16 Assurances for consideration regarding dropping or other-
wise of the relevant Assurances. After consideration of a few Memoranda, the 
Committee authorized Hon'ble Chairperson to decide the dropping or otherwise 
of the remaining Memoranda. The Chairperson subsequently decided to drop 09 
Assurances as per details given in Annexure-1* and to pursue the remaining 07 
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Assurances as per details given in Annexure-II for implementation by the Minis-
tries/Departments concerned. 

3. xxxxx xxxxx xxxxx xxxxx 
4. xxxxx xxxxx xxxxx xxxxx 
5. xxxxx xxxxx xxxxx xxxxx 
6. xxxxx xxxxx xxxxx xxxxx 
7. xxxxx )()()(}()( xxxxx xxxxx 

The Committee then adjourned. 

* Not related to this Report. 
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) 
Annexure-11 

COMMilTEE ON GOVERNMENT ASSURANCES {2022-2023) 

Statement Showing Assurances not dropped by the Committee on Government Assurances (2022-2023) at 
their sitting held on 22.02.2023 

S.No. Memo SQ/ USQ No. and Ministry/ Subject Remarks 

1. 

No. date Department 

24-25 (i) USQ No 3386 Agriculture 
dated 16.03.2021 Farmers Welfare 

and (i) Use of Antibiotics 
on Food Crops 

(ii) USQ No 4229 
dated 29.03.2022 

(ii) Antimicrobial 
(Department of Resistance in Crops 
Agriculture and 
Farmers Welfare) 

-
The request for dropping of the Assurance was not 
acceded to by the Committee at their sitting held 
on 11.01.2022 and the Committee vide t heir 54th 
Report (17th Lok Sabha) presented to the House on 
21.07.2022 desired that the Ministry shoufd 
coordinate with Central Insecticides Board & 
Registration Committee (CIB&RC) and Directorate 
of Plant, Protection, Quarantine & Storage 
(DPPQ&S) and apprise the Committee of the final 
outcome of the matter. However, instead of 
fulfilling the Assurance, the Ministry have once 
again requested for dropping the Assurance on the 
ground that the fulfillment of Assurance is likely to 
take considerable time as Indian Council of 
Agricultural Research {ICAR) would take at least 2-
3 years to generate data on safety, efficacy, residue 
and to undertake research on sound alternatives of 
antibiotics which will be further discussed in 
Registration Committee as well as Department of 
Agriculture and Farmers Welfare (DA&FW) and 
final decision will be taken accordingly. The 
Committee feel that the issue of use of Antibiotics 
in food crops is of utmost importance and a matter 
of national concern and should be pursued 
earnestly. The Committee acknowledge t hat 



2. 26 USQ No 441 Civil Aviation 
dated 03.02.2022 

3. 31 USQ No 95 Railways 
dated 02.02.2022 

Development 
Darbhanga Airport 

undertaking research on sound alternatives of I 
these antibiotics may take time and it is difficult tc. 
set a timeline for the same, however, given the 
crucial importance and sensitivity of the subject 
matter along with the imperative need for these 
alternatives, the Committee reiterate their earlier 
recommendation that the Ministry should pursue 
the matter with alacrity and specific timeline and 
bring it to its logical conclusion. 

of The Ministry have requested for dropping the 
Assurance on the ground that being a sensitive 
matter, the naming of an airport requires extensive 
consultation wherein the public sentiments have to 
be kept in mind and hence it is not possible to give 
fixed timelines for naming the airport. The 
Committee feels that an Assurance cannot be 
dropped merely on the ground that its 
implementation may take more time than the 
specified period of three months. Moreover, once 
an Assurance has been given it is incumbent upon 
the Ministry to bring it to its logical conclusion in 
coordination with all the agencies concerned. The 
Committee, therefore, desire that the Ministry of 
Civil Aviation should pursue the matter vigorously 
with all concerned and implement the Assurance at 
the earliest. 

Augmentation of GRP The Ministry have informed that a policy decision 
has been taken by Ministry of Railways that due to 
the austerity measures in view of pandemic COVID-
19, creation of fresh posts will not be feasible in 
near future. Thus, the Committee find that the 



4. 32 

5. 34 

USQ No 4147 Home Affairs 
dated 29.03.2022 

Ministry has taken a decision in the matter. The 
Committee desire that requite Implementation 
Report be laid on the Table of the House. 

Immigration Facility The Committee note that in their 77th Report (17th 
at Ports Lok Sabha) presented to the House on 22nd 

December, 2022, the Ministry of Home Affairs was 
directed to furnish the details in the form of 
Implementation Report to the Ministry of 
Parliamentary Affairs for being laid on the Table of 
the House. However, instead of laying the 
Implementation Report, the Ministry have once 
again requested for dropping the Assurance which 
reflects that scant attention is given by the Ministry 
to the Reports of the Parliamentary Committee. 
This has further delayed the Implementation of the 
Assurance which remains pending for more than 
one year. The Committee deplores this form of 
attitude and disregard for Parliamentary 
Assurances/Reports. Nevertheless, the Committee 
now expect the Ministry to accord utmost priority 
to the matter. The Committee, therefore, reiterate 
their earlier recommendation that the requisite 
Implementation Report be laid on the Table of the 
House at the earliest without further delay. 

USQ No 314 Road Transport and Proposal for New NH The Ministry has requested to drop the Assurance 
on the ground that the policy for declaration of new 
National Highways is still in consultation process 
within Government for its finalization and as such 
the matter does not fall under the purview of 
Ministry of Road Transport and Highways as of now 
and the Assurance cannot be fulfilled. The 

dated 03.02.2022 Highways From Kerala 



6. 36 USQ No 3073 Road Transport and Declaration 
dated 04.08.2022 Highways National Highways 

Committee take strong exception to the Ministry's I 
statement that the matter does not fall under thE. 
pmview of Ministry of Road Transport and 
Highways and the Assurance cannot be fulfilled. 
The Committee feel that the matter is of crucial 
national importance and needs to be pursued till 
the final decision is arrived at. The Committee 
understands that such matters take time but the 
Ministry needs to pursue the matter earnestly and 
implement the Assurance at the earliest. The 
Committee would like to be apprised of the 
initiat ives taken in this regard. 

of The Ministry has requested to drop the Assurance 
on the ground that policy formulation/modification 
is a t ime taking process. Further, the Ministry has 
informed t hat it keeps on receiving proposals from 
various State Governments/Union Territories etc 
for declaration/Up gradation of State Roads, 
including State Highways (SHs) as new National 
Highw ays {NHs). The Ministry considers declaration 
of some State roads, including SHs from time to 
t ime based on the requirement of connectivity, 
inter-se ·priority and availability of funds. The 
contention of the Ministry is untenable since an 
Assurance cannot be dropped merely on the ground 
that its outcome and finality is not known. The 
Committee feels that once an Assurance is given, it 
should be brought to its logical end. The Committee 
desire t hat the Ministry should pursue the matter in 
a time bound manner and fulfill the Assurance at 
the earl iest. 



MINUTES 
COMMITTEE ON GOVERNMENT ASSURANCES 

(2022-2023) 
(SEVENTEENTH LOK SABHA) 

SEVENTH SITTING 
(25.07.2023) 

The Committee sat from 1500 hours to 1530 hours in Room No. 216 (Chamber 
of Hon'ble Chairperson), 'B' Block, Extension to Parliament House Annexe, New 
Delhi. 

PRESENT 

Shri Rajendra Agrawal - Chairperson 

Members 

2. Shri Nihal Chand Chauhan 
3. Shri Ramesh Chander Kaushik 
4. Shri Kaushlendra Kumar 
5. Shri Khagen Murmu 
6. Shri Chandra Sekhar Sahu 

Secretariat 

1. Shri J.M. Baisakh - Joint Secretary 
2. Dr. (Smt.) Sagarika Dash - Director 
3. Shri Mahesh Chand Gupta - Deputy Secretary 
4. Smt. Vineeta Sachdeva - Under Secretary 

At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee and apprised them regarding the day's agenda. Thereafter, the 
Committee considered and adopted the following eight (08) draft Reports 
without c;iny amendments:-

(i) Draft Eighty-Third Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Health and Family 
Welfare (Department of Health and Family Welfare)'; 

(ii) Draft Eighty-Fourth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Railways'; 

(iii) Draft Eighty-Fifth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Law and Justice 
(Legislative Department)'; 



(iv) Draft Eighty-Sixth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Road Transport 
and Highways'. 

(v) Draft Eighty-Seventh Report (17th Lok Sabha) regarding 'Requests 
for Dropping of Assurances (Acceded to)'; 

(vi) Draft Eighty-Eighth Report (17th Lok Sabha) regarding 
'Requests for Dropping of Assurances (Not Acceded to)'; 

(vii) Draft Eighty-Ninth Report (17th Lok Sabha) regarding 'Requests 
for Dropping of Assurances (Acceded to)'; and 

(viii) Draft Ninetieth Report (17th Lok Sabha) regarding 'Requests for 
Dropping of Assurances (Not Acceded to)'. 

2. The Committee authorized the Chairperson to present the Reports during 
the ongoing session. 

The Committee then adjourned. 
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